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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE

TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. 2

 APPEAL No. E/70362/2016-EX{SM]

(Arising out of Order-in-Appeal No.163-CE/APPL-LKO/LKO/2016 dated
19/02/2016 passed by Commissioner of Central Excise & Customs
(Appeals), Lucknow) ' '

Commissioner of Central Exeise, Lucknow ' Appeliant
Vs.

M/s Bajaj Hindustan Sugar Ltd. Respondent
Appearance:

Shri Sandeep Kumar Singh, Deputy Commissioner {AR) for Appellant
Shri Pradeep K. Mittal, Advocate, for Respondent

CORAM:
Hon’ble Mr. Ashok Jindal, Member (Judicial)

Date of Hearing & Date of Decision : 05/09/2017

FINAL ORDERNO... 710 %+. 5§ / L0l

Per: Ashok Jindal

The Revenue is in appeal against the irnpugn;ad order,
wherein the ld, Commissioner (Appeals) allowed Cenvat credit
on construction services under R;Jle 2{1} of the Cenvat Credit
Rizles, 2004,
2.  Heard the submissions of both the parties and perused
the facts on record.
3. Considering the fact that the identical issue came up in
respondent’s own case wherein vide Final Order No.
A/54918/ 2014-SM[BR] dated 29/12/2014, this Tribunal has

held that as the dormitory is located within the factory and
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2 Ex. Appeal No. 70362/16

the use of the dormitory is for the technicians/engineers for
their ‘stay in the factory itself which is required for
maintenance of plant and machinery and these
techﬁicians Jengineers should be available immediately as the
factory is located in a remote area. Therefore, 1 hold that the
construction of dormitory for the purpose of stay of
technicians/eﬁgineers is integrally connected with the
manufacturing activity of the appellant. Therefore, the
appellant is entitled to Cenvat credit of the Service tax paid
on construction services.

4.  Therefore, I do not find any merit in the appeal filed by
the Revenue and the impugned order of the Commissioner

(Appeals) is upheld and the appeal of the Revenue is

dismissed.
(Dictated & Pronounced in Court)
sdf-
{Ashok Jindat}
Member(judicial}
Ansari
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